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Ir 	 CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.35 of 2004. 

Date of Order : This, the 1st Day of December, 2004. 

THE HON'BLE SHRI JUSTICE R. K. BATTA. VICE CHAIRMAN. 

THE HON'BLE SHRI K. V. PRAMLADAN, ADMINISTRATIVE MEMBER., 

1 • Sri Narayan Upadhyaya 
6. Late Chandralal Upadhya 

3K II, Office of Inspector General 
3.3.8., Tezpur 
Assam. 

Sri Iroijam Sanjay Sirigb 
Sb. 1'. Shamu Singh 
SL II. Office of the Inspector General 
3.3.8. 0  Dflphal 
Manipur. 

Sri Moirangthem Ojit SiDh 
S/os M. Maril Singh 
3K II. Office of the Area Oraniser 
S.5.B., Mongsangei 
Imphal, Manipur. 	 . . . • . Applicants. 

By Advocate Mr.B.Chakraborty. 

Versus - 

Union of India 
Represented by the Secretary 
to Xthe Home Ministry 
New Delhi. 

The Director General of SSB 
R4(.Puram, New Delhi 110 066. 	 Respondents 

By Mr.A.Deb Roy. Sr.C.G.3.C. 

4 

(ORAL) 

BATTA, J(V.C.) : 

The applicants are working as Store Keeper-Il in 

the SSB. The applicants were directly recruited to the said 

post. The cadre of Store Keeper *- initially consisted of 

different grades. namely. Store Keeper-It to Store Keeper-V. 

However, the posts of Store Xeeper-IV andV were abolished. 

The applicants claim that they are entitled to get the benE 

fit under the Msured Carrier programme Scheme (A.C.P. 

Scheme in short) in as much as they have completed more thz 

Contd ./2 



twelve years of service. Infact., the applicants were granted  

upgradation in the scale of .4,500-7 • 000/-. However, the 

applicants claim that even inspte of upgradation they are 

hardly getting any benefit under the A-CaPa Scheme and there 

has been great deal of prejudice regarding fixation of their 

Scale Of pay Vi8-a-ViB the store keeping staff of other 

Central Govt. Departments. It: is also alleged that inspite 

of the recommendation of the Central Pay Commission for 
Scale 

higher payLto  the store keeping staff, the authorities have 

not raised the pay scale of the Store Keepers of SSBo it is 

alleged that the scale of SX-ix is discriminatory in compa-

rision to the other equally situated staff of the $53, who 

are getting the scale of pay of .5,500-9,000/-. Apcording 

to the applicants, they have higher qualifications than 

some of the other posts in the feeder cadre, namely for 

the post of LDA the required qualification is HSLC pass 

whereas the qualification for the post of c-iI is graduation 

with commerce. The applicants made representations, but the 

se were rejected vide order dated 26.9.2003 and the appli-

cants have, therefore, approached this Tribunal for quashir 

the said order dated 26.9.2003 and tordirection as to why 

the pay scale of SK-ilI should not be upgraded from .4,500.. 

i,000/ to Rs.5,500-9.000/ w.e.f, the date the applicants 

have been given financial upgradation to the rank of SIC-Ill 

under the A.C.p. 3heme. 

2. 	The respondents, on the other hand, stated that the 

claim made by the applicants in the application is totally 

unfounded in as much as the applicants are trying to take 

ci 	canparision with a mixure of posts which are not ap.Libab.1e 

in order to claim parity of pay scale for the purpose of 

financial upgradation under the A.CaPStheme. it has been 

scifically pleaded by the respondents that the cadre of 

G2 
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Store Keeper now comprises only of 5K-11 and III after abo-

litton of posts of SK-iV and V. It is pointed out that in 
Wt 

order to sufficient promotional avenues to the Store Keepers 

willingness was Sought vide memorandum dated 26.7 .1995 to 

merge the said cadre with SSB (Ordáance) but the applicants 

had expressed their unwillingness and as such the applicants 

have to blame themselves for the plight in which they have 

landed. 

3 • 	We have heard Mr.B.Chakraborty., learned Advocate 

for the applicants as well as Mr.Ai)eb Roy. learned Sr. 

C.G.sC* for the respondents, Learned counsel for the 

applicants has placed before us the facts which we have 

already enumerated and after placing reliance at Paragraph 

7 of the judgment of the Apex Court in Randhir singh -vs- 

Union of India & others reported in AIR 1982 SC 819 17 the 

learned counsel urged that the applicants are entitled to 

parity with the post of store keeping staff of Other depart- 

ment as also with the posts shown in Paragraph 9 of the 

app lic at ion. 

4. Infact, the applicants are claiming parity of pay 

scale vis-a-vjs the scale in the post of 	c-ux with other 

posts in the same department • in order to claim parity in 

their pay scale on the principle of equal work equal pay, 

the applicants have to demonstrate that the duties and 

reeponibilities in their post. are comparable as also the 

edational qualificatious etc. No materials whateover 

has been placed by the applicants on record to indicate the 

duties and responsibilities of Store Keeper and the other 

posts referred to at Paragraph 9 of the application. Unless 

such materials are placed before the Tribunal, there is no 

question of granting parity. It is also stated in the 

application that inspite of the recommendation of the 

Ccntd .14 
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Central Pay Commission for higher pay scale to the *tore 

keeptng staff, the authorities have not granted higher pay 

scale* in this respect also • no material# has been placed 

on record. Respondenta have, intact, categorically stated 

that the pay scales were fixed on the recommendation of 5th 

pay Commission • it is pertinent to note that the respondents 

had, intact, given option to the store Keeper cadre for the 

purpose of better promotional avenues vide memorandum dated 

26.7 u'l99S ç  but the applicants themselves had shown unwiliF" 

ngness and as such respondents he very rig}tly stated that 

the applicants have to blame themselves for the plight - 

in which they have landed. The principle of equal work 

and equal pay is well settled • Besides the'ruldng# relied 

upon by the learned counsel for the applicants, the other 

rulings of the Apex eourt is in State of U.P. and Others 

vs. J.p.Chaurasia and Others reported in AIM 1989 SC 19 

wherein the Apex Court has laid down as under : 

The answer to the question whether two 
poets are equal or should carry equal pay 
depends upon several factors, It does not 
just depend upon either the natuee of work 
or volume of work done* primarily it requires 
among others, evaluation of duties and ree 
pànsibilitiee of the respective posts • More 
often functions of two posts may appear to be 
the same or similar, but there may be difference 
in degrees in the performance • The quantity 
of work may be the same, but quality may be 
different that cannot be determined by relying 
upon avernments In affidavits of interested 
parties. The equatXon of posts or equation of 
pay must be felt to the Executive Government. 
It must be determined by expert bodies like 
pay Commission. They would be the best judge 
to evaluate the nature of duties and dKftx 
responsibilities of posts. U there is any such 
determination by a commission or Committee, the 
cou.tt should normally accept t. The court 
should not try to tinker with such equivalence 
unless it is shown that it was made with 
extrtneous consideration." 

5.0 	 in view of the above, on merits we do not find that 

any case has been mctcd,out by the applicants calling for 

interference of the Tribunal. Learned counsel for the appli- 

Contd./5 
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cants stated that applicants may be given an opportunity 

to make representation in order to consider their ca8e for 

exercise of option at this stage in terms of the memorandum 

dated 260.1995 as also to approach the Anomaly CQittee. 

The applicants may, inCase so desire, file such representatioü 

and Inc ase such representation is filed, respondents shall 

consider the same and pass appropriate 7  reasoned and speaking 

order within a period of six months from the date of tiling 

of representation. 

The application stands disposed of in aforesaid 

terms with no order as to costs. 

- P-~ - 
( KIIV.PRAMLADAN 
	

( R.K.8ATTA ) 
ADM IN ISTRAT rYE MEMBER 

	
VICE CHAIRMAN 

88 



In the Central Administrative Tribunal 
_v -tnrnr--rW- 

Guwahati Bench :Guwahati 

Oriqinal application No ' / 2004 

Shri Narayan Upadhaya ... & Ors... .AppliCafltS 

VERSUS 

Union of India and anr. .........Respondents 

SYNOPSIS OF THE CASE 

That the applicants are all serving as Store-keeper II 

in the SSB which is a direct recruit post 

That, the Union Govt. framed a scheme namely Assured 

Carrier progr Scheme under which the incumbents 

who have stagnated in the same rank / post for more 

than 12 years are being given the pay of the, next 

higher post as financial up-grad ation 

The applicant No-i and 2 have completed 12 years of 

service and granted the scale of pay of Rs. 

4,500/ to Rs.7,000 which is the pay scale of SK III at 

present and the applicant No-3 will get it in March 

,2004 

That in the application the applicants have raised. 

their grievance stating that the pay scale of the SK 

III is anomalous and discriminatory in as much as many 

other equally situated staff of the SSB who get equal 

pay with the SK II staff at the feeder cadre , are 



getting much higher scale at their promotional posts 

vis-a vis the scale of SK Ills and due to this 

discrimination , the benefit of the ACP Scheme becomes 

virtually redundant to the 	SK II cadre of the Store 

Keeping staff of the SS 	As such the applicants 

contends that the pay scale of the SK III s in the SSB 

is anomalous, unreasonable and discriminatory which 

does not have any reasonable basis 

The applicants made representations before the 

respondent no 2 praying for up-gradation of the scale 

of pay of SK III to Rs.5500/= to Rs.9000/= and the 

same has been rejected 

Hence this application before the tribunal praying 

justice due to the applicants 

( 
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In : 
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.strative Tribunal 
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Original application No. 3 b /2004 

Shri Narayan Upadhaya ... & Ors .... Applicants 

VERSUS 

Union of India and anr . ............. Respondents 

I N D E X 

Filed by 



Guwahati Bench :Guwahati 

(An application under Sec.19 of the Adinistrative 

.Tribunal Act, 1985) 

Sri Narayafl UpadhyaYa 

S/o.Late Chandralal Upadhya 

SK ii, Office of Inspector 

General. S.S.B. 

Tezpur,ASSam. 

Sri Toijam Sanjay Singh 

Sb. Ir. amu Singh 

SK 	II 	,off ice 	of 	the 

Inspector 	General 	,S.S.B. 

Imphal , Manipur 

Sri Moirangthem Ojit Singh 

Sb. M. Mqniingh 

SK II ,Off ice of the Area 

	

• 	Organiser ,S.S.B. Mongsaflgei, 

	

• 	Imphal, 	ManipUr. 

VERSUS 

1. 	Union of India 

Represented by The SecretarY 

to the Home Ministry, 

New Delhi. 



2. 	The Director General of SSB, 

R.K Puram,New Delhi-110066. 

Particulars of the orders against the which 

NMlication is  

Order No. 16/SSB/42/98(16)3661-69 dated 26/9/2003 

passed by the Directorate of SSB, New Delhi, rejecting 

the prayer of the applicants for up-gradation of the 

scale of pay of SK-III's to the level of other 

similarly situated promotional posts and thus to 

remove the disparity in the pay scale. 

Juxisdictionof -the -Honb1e -Tribunal - 

The applicants declare that the subject 

matter of the order against which they want redressal, 

is within the jurisdiction of this tribunal. 

Limitation. 

The applicant further declares that the 

application is within the limitation prescribed under 

section 21 of the Administration Tribunal, Act, 1985. 

Facts of the case : 

1. That the applicants are all serving as Store-

keeper II in the SSB and are posted at different 

places mentioned above. The applicants state that, the 

post of Store-keeper II is a direct recruit post and 
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the prescribed qualification for the post is 

graduation (preferable commerce) and tp years 

experience in Store-keeping in reputed concern or 

Govt. undertaking is desirable. 

2. 	That the service of Store-keeping in the SSB is 

governed by SSB(Store-keeper) service rule 1977. Under 

the rules, the post of Store- keeper II is a Grade-

III post which is filled up by direct recruitment as 

stated above and above it, there were posts of Store-

keeper III, then Store-keeper IV and then Store-keeper 

V which comprised the cadre of Store-keeper in the -- 

SSB. However very recently after the post of Store 

Keeper IV and Store Keeper V are abolished the 

strength of the cadre of the Store Keepers is 

comprised of only SK II and SK III 

3. 	That, the Union Govt. 	has framed a scheme 

namely Assured Carrier Programme Scheme (A.C.P. scheme 

for short) vide 0 M No-35034/1/97EStt (D) dated 9-8- 

mitigate the grievance of non-promotion / 

stagnation of the incumbents for a long period of time 
-.. 	 .. .---..-. 	 ... 	 . -- 	 - 

in all Central Govt. Departments. Under the scheme the 

incumbents who have stagnatedin thesamerank / post 

for more than 12 years and_cp.uld not be promoted due 

to lack of promotional posts, are being given the pay 

of the next higher post As such under the scheme the 

incumbentwhO have not been able to get promotion in 

last 12 years , are given monetary benefit in the form 

of higher pay scale of the next promotional 

post . Under the Scheme if the incumbent does not get 

any benefit even after such up-gradation , he is given 

one special increment 



Va- 
ku 

That, the applicant No-I was appointed as 

Store-keeper II in SSB on 1-10-84 . The applicant No-

II was appointed as Store-keeper II on 8-4-91,, and 

the applicant No-Ill was appointed as Store-keeper II 

on 2-3-92. 

A copy of the Gradation list 

showing the dates of appointment 

of the applicants is annexed 

herewith and marked as  

That, as per the date of appointment, the 

applicant No-I has completed his 12 years of service 

and accordingly the authorities passed order Dated 

8-2-2000 granting up gradation to the applicant No-I 

to the scale of pay of Rs. 1 

4,500/- Rs.7,000 with 

effect from 8-9-99. Accordingly the benefit of 

financial 	up gradation has become due for applicant 

No-Il in April /2003 and applicant No-Ill will get it 

in 	March , 2004 , as per their date of joining 

service. The applicants state that the applicant no. 1 

since staglaned for a long time since appointment , 

due to his increments earned , he is getting hard1y 

any benefits 	 ACP Scheme due to the fact that 

the pay Scale of the SK III is anomalous and 

discriminatory , as stated hereinafter 

A copy of the order dated 8.2.2000 

giving the benefit of ACP to the 

applicant no. 1 is annexed 

herewith and marked as Annexure-IX 

5. 	That it is stated that the Store Keeping staff 

of the SSB have been caused a great deal of prejudice 

as regards fixation of their scale of pay vis-a-vis 
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the store keeping staff of other central govt. 

departments / undertakings and also in fixation of the 

scale of pay of other categories of staff in the SSB 

itself doing similar works like Store Keepers .It is 

stated that in spite of the recommendation of the 

Central Pay commissions for higher pay scale to the 
- 

store keeping staff , the authorities have not done 

anything in this regard for raising the pay scale of 

the store keepers of the SSB 

6. 	That it is stated that prior to 1986 the SK II 

of the SSB were paid the pay scale of Rs. 330/ - 560/ 

and after the 4. pay commission recommendation, the 

pay of the SK II was raised to Rs. 1200/ - 2040/ . In 

1996 after the 5th  pay commission recommendations the 

scale of pay of the SK II was revised toRs. 4000/7

6000/ . It is stated that at present the scale of pay 

of the SK - III is Rs. 4500/ - 7000/ . Under the 

Assured Career Progression Scheme ( ACP Scheme for 

Short ) , as stated above , those SK-II who have 

stagnated for last 12 years and have not get 

promotions to the rank of SK-III, are to be given the 

scale of pay of the post of SK-III as financial up-

gradation 

8. 	That as such the Sk us who would be getting 

the pay scale of SK III under the Scheme , their pay 

scale will be up-graded from Rs. 4000/ -6000/tos. 

4500/ -7500/. The - SK-II s -, therefore, are not 

getting any tangiblebenefits in as much after long 

stagnation they would earn the increments which 

would be almost equivalent to that of the scale of 

the posts of SK III and as such the financial up-

gradation is meaningless tthe 5K ILunder the 

present structure of pay. 



SK II Rs.4000/ - 6000/ S K III R9.4500/ - 7000/ 

U.D.C. Rs.4600/ - 6000/ Assistant Rs.5500/- 9000/ 

A.F.O. 
( 

Vetty 
 ). 

Rs.4000/ - 6000/ D.F.O. Rs.5500 / - 90001 

A.F.O.(Medical) Rs.40001 - 6000/ D.F.O. Rs.5500/- 9000 

A.F.O(Tele 

communication) Rs.40001- 6000/ 

D.F.O. Rs.5500/- 9000 

A.F.O.(Genl) Rs.4000/ -6000/ D.F.O Rs.5500/- 9000 

AF.O(Annourer) Rs.4000/- 6000/ D.F.O. Rs.5500/- 9000 

A.F.O. (Funct) Rs.40001 - 6000/ D.F.O. Rs.5500 / - 9000 1~ 101~ 

1- 6 - 

9. 	That it is stated that specifically the pay 

sc be_K_LIi 	s.crJjiçrin comparison 

to the other 	situated staff of theSB_ho 

are getting the Scale of_pay of Rs55QOi L900•OI and 

due to this discrimination , the benefit of the ACP 

Scheme becomes meaningless to the SK II . The 

discrimination aforementioned would be writ large from 

the following examples of present pay scale of S K III 

vis a vis Deputy field Officers (D.F.O.) in the SSB :- 

COMP.ARATIVE!L..CALE.. 

Pay scale of the feeder iost 	- 	 Pay scale of thepromotiosalpost 

From the examples of the staff of the pay scale 

of the staff of the SSB, it would be apparent that at 

the promotional level , theSKIII_getting_iwcb... 

lower scale of pay then the other similarly situate& 
-- 

staff of the SSB 	who were otherwise getting equal 

pay to that of 5K- Il at the feeder posts . Thus an 

apparent prejudice being caused to the 5K Il's without 

any sort of intelligible differentia . The difference 

is also not due to qualification for the post e.g. 
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the post of UDC is a promotional post of LDC and for 

the post of LDA the qualification isH.S.L.C. pass, 

whereas the qualification for the post of SK II is 

Graduation and even then the SK us are getting 

lower pay scale then the UDCs at the promotional 

level 

10. That as such the appellants state that the pay 

scale of the SK III s in the SSB is anomalous, 

unreasonable and discriminatory and a great prejudice 

is being caused to the Store Keeping staff and this is 

now very relevant after coming into being the ACP' 

Scheme. The central pay commissions have recoinmended 

' time and again for higher pay scale of the Store 

keeping staff but the recommendations have not been 

given heed so far and as such a great deal of 

prejudice has been caused to them 

11. That it is stated that since there had been a 

very bleak chance of promotions of the Sk II's to the 

rank of SK Ills due the cadre strength/position , the 

disparity in the fixation of the pay scale of 5K III 

was not very relevant earlier . However after the 

coming into being the ACP scheme , the 5K II are 

likely to get the scale of SK III after 12 years of 

service and as such the disparity in the pay scale is 

adversely affecting them and unless the disparity in 

the pay scale is removed , the benefits under the 

scheme becomes redundant to the SK II's 

12. That being highly prejudiced by the action of the 

authorities in fixing arbitrary and anomalous scale of 

pay for the post of the 5K Ill's, the applicants made 

identical representations before the respondent no 2 



praying for up gradation of the scale of pay of SK III 

to Rs.5500/ to Rs.90001. and the authority has 

rejected the representation of the applicants by the 

impugned order no. 16/SSB/AZ/98 ( 16 )/3661-69 dated 
26.09.2003 

Copies of one such representation and 

order dated 26.09.03 are annexed 

herewith and marked as Anaexure_fl 
Iv. 

5. 	Groun 

i. 	For that 	
the pay scale of the store keeping 

staff of the SSB is anomalous and discriminatory 

causing a great deal of undue hardship to the 

applicants and other similar situated store keeping 

staff and as such the action of the authorities is 

illegal, unreasonable and arbitrary and is not 
Sustainable in law. 

44 
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V.A.  

the pay scale of Rs. 45001= to Rs. 70001= to the SKII 

staff of SSB and giving the pay scale of R. 55001= to 

Rs. 9000/=to the post of Assistant and DFOs, which are 

equivalent to the post of SK III,is discriminatory and 

arbitrary and as such the action is not maintainable 
in law. 

iii. For that due to the anomalous fixation of pay 

scale of the post of Skill of SSB stores, the benefit 

of Assured Carrier Progressio Scheme(ACpS) conferred 

on the SKII after 12 years of stagnation, has become 

redundant and brought in no substantial gain to the SK 

although the other staff similarly situated with 



that of SK II's , e.g. UDC and AFO's mentioned above 

are getting much higher pay scale and substantial 

benefits. As such, it submitted that the action of the 

authorities in depriving applicants are bad in law and 

are liable to be quashed and set aside. 

iv. For that in view of the fact that the pay scale 

of SKII, is equivalent to that of UDC and AFO's of the 

SSB and also that the required qualification for the 

SKII is higher, the SK III, staff are entitled for 

getting the scale of pay of Rs.55001 to Rs. 9000/ 

p.m., which is given to the promotional post of UDC 

and AFO's and the action of the authorities is denying 

the due pay scale to the applicants is illegal and 

arbitrary 

V. 	For that the action of the authorities in giving 

lower pay scale to the SK - III's staff than that of 

similarly placed staff of the SSB e.g. Asstt's/DFO'S 

is discriminatory on the face of the record and is not 

based on any intelligible differentia. and the same is 

arbitrary and unreasonable and is not sustainable in 

law. 

vi. For that the action of the authorities in issuing 

impugned order No.16/SSB/A2/98(16)366 69  dated 26. 9. 

2003 rejecting the representation of the applicants 

for up gradation of pay scale is illegal and arbitrary 

and the order is liable, to be quashed and set aside 

being vitiated by non application of mind. 

6. Details of remedies exhausted. 

The applicant has no relief under the service 

rules. 
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other court. 

The applicant further declares that he has not 

previously filed any application, writ petition or 

suit regarding the matter in respect of which this 

application has been made, before any court or any 

other authority or any other Bench of the Tribunal, 

nor any such application, writ petition or suit is 

pending before any of them. 

S. 

In the premises aforesaid, it is, therefore, 

prayed that Your Lordship may be pleased to 

admit this application, issued notices to 

the respondent to show cause as to why the 

impugned order dated 26.7.2003 (Annexure....... 

shall not be quashed and set aside and as to 

why the pay scale of the Store Keeperill 

shall not be upgraded from Rs. 45001= to 

Rs.7000/= to Rs. 5500/= to Rs.9000/= w.e.f. 

the date from which the applicants are 

financially upgraded to the rank of SKIll 

under the Assured Carrier Progression Scheme 

, call for the entire records of the case 

and after hearing the parties , be pleased 

to set aside and the impugned order and 

issue direction for fixing the scale of Rs. 

5500/= to Rs.9000/= for the post of SKill 

with retrospective effect and or pass such 

further order / orders as Your Lordships may 

deem fit and proper 
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And for this act of kindness the applicants, as 

in duty bound, shall ever pray. 

Interim order 

The applicants have prayed for no interim orders. 

Does not arise 

 

(I) I.P.O. No. 	Y21  7-48- 

(ii) Date  IT/ 2-/ 0 ~ 

Issued by Guwahati Post Office 

(iv) Payable at Guwahati. 

List of enclosures. 

As stated in the INDEX 
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VERI Fl CATION 

I, 	Shri Toijam Sanjay Singh , 	 son of 

Shri T. Shamu Sing , aged about 37 years , presently 

serving as S.K. III in the office of Inspector General 

, S.S.B., Imphal , am one of the applicant in this 

original application and other applicants have 

authorised me to sign this verification on their 

behalf and as such I do hereby verify that the 

statements made in paragraphs 

are true to my personal Knowledge ; 
those made in 

paragraph nos -- -------are matters of record 

and the statements made in paragraph 

are believed to be true on legal advice 

and I have not suppressed no material fact 

And I sign this verification on this /_7 th day of 

February / 2004 , at Guwahati 

T 
Place 	 Signature of the applicant 

Date  t,7/2- /0 ~ 

: 



ANNEXURE 
	

$ 	Name.., Wethe 	Educatjonal 	Date -.f Births 	.Dte of 	Dt •f 	'ate  of 	Place •f (ua1ifica.n 	 jifling eovt, apptt. 	ccnfir- 	posting. 

	

• 	2. 	 a. 	 . 	
*• 	 a. - 	---•-•-•-•-•• 

• 

 

	

_ Zha lma n  "iklz. 	M 	 1.3.43. 	 -12.7 	Confirrnd as FA G1drn, A.K. Sirtha, 	- 	M. 	
- SSB ate.6.10.97 

- It P( 	LLVL_II 

	

• 	K$.Kathat 	- 	Inter. 	 10.3.43 	 .11.64. 	2.8.74. Rafljkhet. 

	

• 	3.C.jre1 	- 	Inter. 	
- 	 5742 	 1.7.7C. 	16.2.75.. 

	

• 	Suresh Kr. 5hLa 	 22.1.. 	 12.5.83. -•. -- 	 12.5.93.' 	 -dc- 	-J( 

	

• 	Narayan.:. 	- 	B.Corn. i.1C.4.. 	-1.10.84. 	 o- 	NAn. Upadhya 	 - 	 - 

Ku1deepgjn 	
2.42. 	 i.1C.C4. 	1.1Cc4 	 HP. 

fl1kSapkata_ 	. Corn. 	 231O.S. 	23.1C.84. 	 -d.- 	Manipur. jesh Chaun - 	 22.1.0. 	
- 2.4.8s. 	26.4.85. 	 SSB Dte. iloki Prasad SC BA.  11.57; 	 1.5.85. 	1.5.85. 	 s- 	AP. 	- 

	

• 	rah1äd Sing 	 3. h 	 25.76 e7. 	 -d.- 	5arhan. Rajawat 	 . .  

	

• 	G.C.Kandpal 	- 	 (PZ~Q 	1.757. 	 6.4.87. 	 -do- 	1darn. 

	

* 	Sitan 	
-) - -2.Crn. 	 2.9 -.2 -. 	 5.8.8. 	5.8.*9. 	 -.d.-. 	Shilling. 

Sanjay 

ShJcJ,a 	 - 	 - 	 - 

	

Singh 	*.C'.m.
8.4.91, 	- 	 -a.- 	 ,. ankaj Nandy 	- B. cf.m(A'gr) 	1-.1i.*. 	 Manipir 

 Na.  -di-. Sigh 	- B. Corn 	 - 	
2 -.3-.2, 	2.3.92. 	 -dc-. 	Maai.pur. harani Tirns 	 - 	

- 	 610.79 	
- 	 -ds 	Itnagar. 

/ 	 - 	 - 

- - 	

3 • 	tihil, forwarding discrepancjes/,hi.:ctjni-, 	ref 	 - 

p 



ANNEXURE 17' 
/ 

No. l/2/23(ACP)/99/J-L- 
1)1 rccLorute General ot Security 

hI' I' ice 

 

OF the Divisional Urganiser 

North Assanc Division, SSB 

Dated Tezpur the '1 L? 0 U 0  

	

RJU1 	 * 

PurSUant to the i niplenientat ion at the Assured Career progress tori 

(.) i - Lhe I cicti t I co&L 
Employees as n0tjjvnDP&1_Q_L0 

ittI l/l/')l-1 si ((I 	dittd) JL 	IL S& it tning 	&)BiflhI I I c [or u1)gr 	aLlan 	01 

T.ocpc 	t 	1)11(1 	II 	ticIoycc:s in its settling field on 	29.11.99 	iound 	the 

(IJW Ills employee cli g th to fur ['inane tat upgradatiol' on completion of 12 

v I cc I ii I Ic sea I e ni pay Rs, 4500-1 25-7000/-W. e. f. the date shown 

N tI: \'l) t)lN I (h.\'l' I ON 	DATE l"I?GM 	REMARKS 

i 	tii: 

I 	
I 

I. 	NItH Norayaic 	jcJdIi :cy;c 	9.9.99 	1st UpgradatiOfl on completion 

StOie 	'ejicr(Le\eHl I) 

 

of 12 yrs. Service. 

, 	
('e ciii' I al 	tat tat oi'e recommend 1 rig the above name, 	Screen Lug 

.1 II' 110)1 Li:)t 	II lii 	I NI 	)'h0'k picilitH mciii I ouch in 0. M. hated 	9.8.99 

:I 	. 	. 	:t. 2) 	 I I.) (Ott 	Iii i tI diiWu 	III p0tii 	1, 	2,  

U, 11, i:i & 11 oF ,\iilexIi r— I (F l)I&T order dated 9.9.99. 

11w 	IIIcIIICIO1 hi'icel Is 111 1wecI uridei' this scheme shall 	btt 	I'iiiut 

tuI I,It 	joty 	I " I 	littt Ice ic - ti xecl nit regular promotion to the liighic' graht'. 

hi 	jli0Ii( iI ujj':id:cI un tiiccICi' the s.:Ii':me, the pay 01 the 	i)CIi)1i 

tat 	he 	t'j:,l ccicclt:i 	ftc: pi'u\'iS.lUll oF l"t 	22(1)a(I ). 

	

:1)1 jtt cii I ui 	1:1111 cIlcy stc1)piiig up/antedating or their 	pay 

it N 	I 	i' 	tiututs 	lco have 	ecu cii lowed l'iiiaiicia[ upgratatkOn 	under 	this 

l"iiaiu' :c 	ii1i-grW'l 	u 	given 	above is 
purely 	personal 	to 	the 

aid alcal I hc iuc rt'LauCu to his sell 	position. 

HIL'ie :.Icu I Ice cu ehijic: 
in lila exibi tug designatiOn/Status. 

'I'li: 	c 	N tech cit I Ii.: 	bovC lfleflhiOnc(l eml)joyee is also forwarded 

ft.' 	iuic' 	ii 	ft 	t\(':;, 	o 	I)c,lhi. 

IV I S cic'ii'cI It. Iii t: :.jVCli his unqIial [lied 	tcccptaflCe for regular 

pc'cictch.tulc ou cc :lli'cIc.'c 	Ut 	va(aicC'y ShSCcIUCIIIIY. 

I ii 	caicip Li cue' 	a 	hi I.IR OP&T ü. m . 	. 	35034/ /97 	Eitt(DI 	dated 

9.11. 9') 	JIl'O 1:1 	\lcu.'xcuu -  I , 	lie Dt9etrilctcnt has opted for the 	Ad' 	Scheme 

	

tiF dcii'.' ht'u'i" II 	Nit gai'y ci' employees vide order of SSI3 Die. No. 	7/SStl,' 
I  

2/991 1)102 chcleit l, I .21)00 h-i ft Nu. h/2/2A1d')/9. 

lit V I SIDNAI. i,)ILi'N\NI SIIt, SSlt 

I ii bil i i Ccli 

'Flit: 1)1 i'ector of :\CCt)lllll'S, 1,'111c, Snc,t.t, Bloch-IX, Levc1-7 	R.K. Pur:iin, 

Nec Dc I hii' 110006. 

J I . 	l)ai t.y 	i'e 	l' Di 	ctor I N\  ) , SSB Die. Block-V (East) 

	

c 	, R . L. Purani 

Nt.'U l)c I lii 110066 
chIll-h ()t'l'icr'i', 	NM), 	'l'eztccl!'. 

Pay  

/ 
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	 ANN EXU RE I 
)' 

To 

The Director General , SSB , 

New Delhi 

Through proper channel 

Subject :-Disparity in the pay scale of 

the StoreKeeper - III in SSB 

Sir 

I most respectfully beg to state that I have been 

rendering service in the SSB as Store Keeper - II for 

a long time. The instant representation is filed to 

draw your kind attention the disparity in the pay 

scale of the Store Keeping staff of the organizaticn 

vis-a vis other Store keeping staff within the 

organization and also the store keeping staff of the 

other central govt. organizations and an apparent 

prejudice has been caused to us in the matter. I am 

placing this representation incorporating the 

necessary facts before you to place the grievance with 

the prayer that the apparent disparity in the pay 

scale is removed. 

That I am serving as Storekeeper II in the SSB 

and posted at the place mentioned below . The post of 

Storekeeper II is a direct recruit post and the 

prescribed qualification for the post is graduation 

(preferable commerce) and further two years experience 

in Store-keeping in reputed concern or Govt. 

undertaking is desirable. 

That the service of Store-keeping in the SSB is 

governed by SSB(Store-keeper) service rule 1977. Under 

the rules, the post of Store- keeper II is a Grade- 

eIA- 



III post which is filled up by direct recruitment as 

stated above and above it, there were posts of Store-

keeper III, then Store-keeper IV and then Store-keeper 

V which comprised the cadre of Store-keeper in the 

SSB. However very recently after the post of Store 

Keeper IV and Store Keeper V are abolished the 

strength of the cadre of the Store Keepers is 

comprised of only SK II and Sic III 

3. 	That, the Union Govt. 	has framed a scheme 

namely Assured Carrier Programme Scheme vide 0 M No-

35034 J1/97-Estt (D) dated 9-8-99 to mitigate the 

grievance of non-promotion / stagnation of the 

incumbents for a long period of time in all Central 

Govt. Departments. Under the scheme the incumbents who 

have stagnated in the same rank / post for more than 

12 years and could not be promoted due to lack of 

promotional avenues, are being given the pay of the 

next higher post As such under the scheme the 

incumbents who have not been able to get promotion in 

last 12 years , are given monetary benefit in the form 

of higher pay scale of the next promotional post 

5. 	That it is stated that the Store Keeping staff 

of the SSB have been caused a great deal of prejudice 

as regards fixation of their scale of pay vis-a-vis 

the store keeping staff of other central govt. 

departments / undertakings and also in fixation of the 

scale of pay of other categories of staff in the SSB 

itself doing similar works like Store Keepers .It is 

stated that in spite of the recommendation of the 

Central Pay commissions for higher pay scale to the 

store keeping staff , the authorities have, not done 

anything in this regard for raising the pay scale of 

the store keepers of the SSB 



6. 	That it is stated that prior to 1986 the SK II 

of the SSB were paid the pay scale of Rs. 330/ - 560/ 

and after the 4' pay commission recommendation the pay 

of the SK II was raised to Ra. 1200/ - 2040/ . In 1996 

after the 5th  pay commission recommendations the scale 

of pay of the SK II was revised to Rs. 4000/ - 6000/ 

• It is stated that at present the scale of pay of the 

5K - III is Rs. 4500/ - 7000/ . Under the Assured 

Career Progression Scheme ( ACP Scheme for Short ) , 

as stated above , those 5K-Il who have stagnated for 

last 12 years and have not had promotions to SK-III 

are to be given the scale of pay of the post of SK-III 

as financial up-gradation 

That as such the Sk us who would be getting 

the pay scale of 5K III under the Scheme , their pay 

scale will be up-graded from Rs. 4000/ - 6000/ to Rs. 

4500/ - 7500/ . The 	SK-II s , therefore, are not 

getting any tangible benefits in as much after long 

stagnation they would earn the increments 	which 

would be almost equivalent to that of the scale of 

the posts of SK III and as such the financial up-

gradation is meaningless to the SK II under the 

present structure of pay 

That as such it is stated that specifically the 

pay scale of the 5K III is 	discriminatory in 

comparison to the other equally situated staff of the 

SSB who are getting the Scale of pay of Rs. 5500/ - 

9000/ and due to this discrimination , the benefit of 

the ACP Scheme becomes meaningless to the 	SK II 

The discrimination aforementioned would be writ large 

from the following examples as regards the scale of 

pay in the SSB 



...................................
Pay SCaI 

,nost 

-ff-- 

COMPARATIVE PAY SCALE 

From the examples of the staff of the pay scale 

of the staff of the SSB it would be apparent that at 

the promotional level , the SK III are getting much 

lower scale of pay then the other similarly situated 

staff of the SSB 	who were otherwise getting equal 

pay to that of SK II at the feeder posts . Thus an 

apparent prejudice being caused to the 5K II s without 

any sort of intelligible differentia . The difference 

is also not due to qualification for the post e.g. 

the post of UDC is a promotional post of LDC for which 

post the qualification is H.S.L.C. pass whereas the 

qualification for the post of SK II is Graduation 

and even then the SK us are getting lower pay scale 

then the UDCs at the promotional level 

10. That as such the appellants state that the pay 

scale of the SK III s in the SSB is anomalous and 

unreasonable and discriminatory and a great prejudice 

is being caused to the Store Keeping staff and this is 



-,q 

now very relevant after coming into being the ACP 

Scheme. The central pay commissions have recommended 

time and again for higher pay scale of the Store 

keeping staff but the recommendations have nod been 

given heed so far and as such a great deal of 

prejudice has been caused to them 

11. That it is stated that since there had been a 

very bleak chance of promotions of the Sk II. to the 

rank of SN Ills due the cadre strength/position , the 

disparity in the fixation of the pay scale of SN III 

was not very relevant . However after the coming into 

being the ACP scheme , the SN II are likely to get 

the scale of SN III after 12 years of service and as 

such the disparity in the pay scale is adversely 

affecting them and unless the disparity in the pay 

scale is removed , the benefits under the scheme 

becomes redundant to the SN us 

In the premises aforesaid , it is therefore 

prayed before you to kindly consider the above facts 

in its true perspective and be pleased to grant the 

scale of pay of Rs. 5500/ to 9000/ to the SN III at 

par with the other staff of the SSB 

And for your this act of kindness , we shall 

remain ever grateful to you 

Sri Narayan Upadhyai 

SN II, Divisional Headquarter 

SSB NAD Tezpur,Assam. 

Copy in advance sent to the Director General 	SSB 

New Delhi 

i 
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NNEXURE- 'LT 
151/ 

Not 6./SSR/A2198( 16) 

Ministry of I lome Affairs, 

Director General, SSB, FFIQ, 
East Illock - V, R.K.Puram, 
New Delhi-h 10066. 

)utcd 	 Sept, 2003 I  

Please dci in your Memo No.35/PF/Estt/98/4043 dated 25,7,03 

lorwa di i t here with tie repreSent at ion of Shri Narayan Upad hyay 

,Storekceper I ,evel- II I eanliiu pay scale olihe cadre 

2. 	'the iia' lia h'cii elahirniely 	iisideicd in this Forcc I Iqis. I luwever, 

the etiIih 1 ' 1 'II1 :iiitIiit 	is lii( ii'ccdi'ii In the iipinilaIioit oh pay settles as 

there Ii tin chiiwe iii the 1)1 cseiii ciidic stitictitic 0,' I)i0Iil0(iOttaI avenues vhucli 

oh pay scales and the pay scales already prcscribed itt 

the Rceii,itiiiciit tile'; initihied nit 21 /n') iii cunsuhlatiun with Govt. agencies 

will thet c lure ill hi ic 

3 	tie iiiiii';dii:th ittity h)lCflSC  be inft'i ned accordingly. 

( Kainal Rain ) 

Assistant Dir cctor(EA-I1) 

1( 7  

,/i'he 1(St, 

NAD, 'I'eihiui'. 

-°iy 

the l(i,SSU, hiiiiiliil,Miiiipur wit, his memo No. PF/1'SJ/Sk-9 I/ 10695 

dated hi .8.01 

to SII • N. 
tion. 

• 	/' 
Assislitnt Dii'ector(lA-lI) 

. 

Upac'thay, Store Keeper for 

c3 
SECTI 	' FIC 1% 
I.G.IIQR. TEZPUR 

-- 

/ 
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Pt 	clr to yotii Menlo N.35Ii/J;Uf9H/'11 	ated 25.7.03 

l)I wdiii 	tlii ewUli 	the 	inpi eeiI;itiQIi 	nf Shri 	Nat avail 	(Jpadliyay., 

,SII1ICLC(pCI I 'vel1L fcill(lIII pay 	Ic of the CaihI c 	 4 

2 The . i ( I ot s bcc n &J uhoi 	coithdei ed iIn this ) ,'uice I Iqrs Uowcver, 

the coinpCtCllt aothorily has not acci iedo the upgrad:ition of pay scales as 

thet e is ho do' nc in the preselfl cadt sttctu' C o pron'011o1181 avenues whichi 

IIe(:CsjIaIc ij'gcaitation of ay scalt andt 	pay scak aliady prcribe.d i 	1 

(lie Recruit tncnt rules ;, otilied on 21 .)9 in coilsu ItatiDhi with Govt, 8801cies4 

wilt th€R lot Ifl toi LC 	 I  
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I 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

/AHATi BENCH::: GAK&TI 

2 ; 3MiG20O 	 . 	(J 

ri 
Guwc 	Beech 	 O.A.M. 35 of 2004 

- 	Shri Narayan Upadhyaya & Others 

-Vs- 

Union of India & Others. 

In the matter of: 

Written Statements submitted by 

the respondents. 

The respondents beg to submit a 

brief history of the case which 

may be treated as a part of the 

written statement. 

(BRIEF HISTORY OF THE CASE) 

Three applicants namely Shri Narayan Upadhaya, 

Toijam Sanjay Singh and Mbnrangthem Ojit Singh are serving as 

-  Store Keeer Grade-U in SSB and are posted at I.G. SSB Tezpur and I.G. 

SSB, Imphal respectively. They have filed an O.A. in CAT, Guwahati for 

upgradation of pay scale of Store Keepers. 

The instant case pertai 	iiao 	scale in respect 

of Store Keeper Cadre in parity with ministerial Ed .  

Since abolishment of the post of Store Keeper Grade IV & V and re- 

structuring of SSB (Ordinance) and SSB (Store Keeper) services, the,a4reof 

S.K. Comprises of S.K. Grade II & ifi qy. To provide better promotional 
- 

avenues to the SK Cadres willingness from Store Ke 	-' as sought vide 

SSB Dte Memo No. 1 0ISSBIA-2/94(4) 144-15 dated 26.795 to merge in 

SSB (Ordinance) service. However no willingness was received from the 

applicants. Hence the Store Keepers who 'did not opt remained as Store Keeper 

Grade II & ifi only with the revised Pay Scale of Rs. 4000/- to 6000/- and Rs. 

4500/- to Rs. 7000/-. Their prayer is that the next higher pay scale of Rs. 

4500/- - Rs. 7000/- from Rs. 4000/- - Rs. 6000/- has hardly any financial 

benefit and same should be enhanced, hence the O.A. 

Contd............. 

I/Intpector Gencrel 
Frontier 1j1d QuitV 

ksbasttfl se, ui 	i(Mi4 ) 

u.bti 
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PARAWISE COMMENTS: 

That with regard to the statement made in para. 1, of the 

application the respondents beg to state that the order dated 26.9.03 which is at 

Armexure IV of the OA has been passed by the Competent Authority after 

elaborate examination of the case and in consultation with other agencies 

hence the same is legal and sustainable in the eyes of law. Hence no injustice 

has been done by the Respondents. 

That with regard to the statement made in paras 2 & 3, of the 

application the .respondents. beg to state that being a matter of record. 	- 

That with regard to the statement made in para 4, of the 

application the respondents beg to state that before giving reply to these sub 
	

) 

paras, a brief gists of the case is produced here as under: 

The scales of pay authorized to Store Keeper Level-il was 

Rs. 1200 to Rs. 2040/- and that of Store Keeper Level-ifi was Rs. 1350/- to 

Rs. 2200/- prior to acceptance/implementation of the 5 61  Pay Commission 

Recommendations. Subsequently on the acceptance of the 5 6'  Pay Commission 

Recommendations, the replacement scales for the above referred scales, were 

authorized to the Store Keepers of SSB. The replacement scales for the po'st of 

Store Keeper Level-il was Rs. 4000/- to Rs. 6000/- and Store Keeper Level-il 

was Rs. 4500/- to Rs. 7000/-. It is pertinent to mention here that a proposal for 

restructuring of SSB (Ordnance) and SSB( Store Keeper) Services by way of 

merging willing Store Keepers into the SSB (Ordnance) Services cadre was 

initiated in order to provide sufficient promotional avenues to the Store 

Keepers of SSB. In this regard willingness of the serving Stores Keppers 

Level-il'  ifi and V were sought for. Whereas some of the willing Store 

Keepers were merged and facilitated with promotional avenues some of the 

Store Keepers including the Applicants expressed their unwillingness for the 

merger and are continuing to serve in the Store Keeper Cadre. The 

promotional avenues made available to the Store Keeper by way of their 

\merger in the SSB (Ordnance) Services is as under :- 

Store Keeper Level -II 
	

A.F.O.(Armourer) Rs. 4000/- - 6000/- 

Store Keeper Level - ifi 
	

D.F.O.(Armourer) Rs. 55001- - 9000/- 

Store Keeper Level - IV 
	

F. 0. (Annourer) 
	

Rs. 6500/- - 10500/- 

Contd............ 

Ftcnttet He'd Qu' 

SasbaStt ,StU 	
(11I) 
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[1 

It is amply clear from the above that had the applicants opted for merger into 

the SSB (Ordnance) Cadre they would have enjoyed the promotional avenues 

provided by way of the merger but for their unwillingness expressed for the 

same. In this context a copy of each of SSB Directorate Memorandum No. 

10/SSB/A-2/94(4)/1494-1510 dated 26.7.1995 and that of the unwillingness 

expressed by the petitioner vide his application, are also enclosed herewith and 

marked as Annexure- R-i andR-2 respectively. 

That with regard para 4.1 to 4.4 of the application the 

respondents beg to state that being a matter of record. 

That with regard to the statement made in para 4.5, of the 

application the respondents beg to state that there isno anomaly as prjected 

by the applicants. As per Recruitment Rules there are two scales of Store 

Keepers, Grade-il which is in the pay scale of Rs. 4000!- - Rs. 6000/- and 

Grade ifi which is in the scale of Rs. 4500/- - Rs. 7000/-. On attaining of 12 

years of service and as per the eligibility criteria, the applicants have been 

granted the next higher scale as per the Recruitment Rules of Rs. 4500/- - 

Rs. 7000/- for grant of ACP. Moreover, had the applicants opted for the 

ordnance cadre, more promotional avenues would have been available to 

them. Hence the Department has extended the benefit under the ACP Scheme 

fully in accordance with the Recruitment Rules. 

That with regard to the statement made in paras 4.6, of the 

application the respondents beg to state that the allegations raised by the 

applicants that there is a great deal of prejudice against the Store Keeper is 

denied being factually incorrect. The Department had tried to grant more 

promotional avenues to the applicants but they did not opt for the said cadre. 

Hence they are themselves to be blamed for 

That with regard to the statement made in paira 4.7, of the 

application the respondents beg to state that the matter is admitted. 

Contd..... 
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That with regard to the statement made in para 4.8, of the 

application the respondents beg to state that the ACP Scheme is being 

implemented strictly as per the scales prescribed in the Recruitment Rules. 

There is no anomaly in the 'same. The present scales have continued since 

long. Moreover granting scales is a sole prerogative of the Government. 

That with regard to the statement made in paras 4.9 to 4.11, of 

the application the respondents beg to state that the applicants in the instant 

sub-paras have drawn companson with other Vety/Medical! 
- 

Telecommunication stalL They infact should not have drawn comparison with 

the other cadres as other cadres are governed by their own set of rules and the 

applicants are governed by their own set up rules. Initially the Department had 

worked out a scheme for merger of the Store Keepers in the SSB (Ordnance) 

SeiMee Cadre but the applicants did not give their willingness for the same 

and hence the Department can not be blamed for inaction on their part. Further 

the comparison between the educational qualification reflected for the 

different posts also does not hold any ground. Holding a bigger educational 

degree does not automatically entitle an individual to seek more pay. 

That with regard to the statement made in para 4.12, of the 

application, the respondents beg to state that the representations of the 

applicants were rejected by the respondents after thoroughly examining their 

cases and accordingly the replies were given to them. There is no illegality or 

infirmity in the action of the respondents. Everything has been done as pr the 

laid down procedure/rules in vogue. 

That with regard to the statement made in para 5, of the 

application, the respondents beg to state that in light of the detailed reply given 

to para-4 of the OA the reply furnished there under is reiterated here in the 

grounds. 

That with regard to the statement made in para 6 & 7,. of the 

application, the respondents beg to state that calls for no reply being a matter 

of record. 
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That with regard to the statement made in para 8, of the 

application, the respondents beg to state that in light of the above submission it 

is most respectfully submitted that the instant O.A. be dismissed being devoid 

of merit. 

That with regard to the statement made in paras 9 to 12 of the 

application, the respondents beg to state that calls for no reply on behalf of the 

respondents. 

In the light of the above submission it is 

most respectfully submitted that the 

instant O.A. be dismissed being devoid 

of merit 
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, Inspector General, 

Frontier Headquartrs, SSB, Uzanbazar, Guwahati, Assam, do hereby verify 

that the statements made in paragraph  

of the written statement are true to my knowledge, those made in 

paragraphs 	 being matter of records are true to 

my infomiation derived therefrom which I believe to be true and those made 

in the rest are humble submissions before the Hon'ble TribunaL I have not 

suppressed any material facts. 

And I signed this verification on this th day of &112004, 

at Guwahati 
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